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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
Third Session
BULLETIN=—PART I

(Brief Record of Proceedings)
Friday, October 8, 2021

No. 34
The Assembly met at 9.00 a.m. with Mr. Speaker in the Chair.

Questions:

Three Questions in the list of Questions posted for the day were answered
orally.

Adjournment Motion:

After hearing the Minister for Health and Woman and Child Development,
the Speaker withheld consent to the moving of an adjournment motion given
notice of by Shri P. C. Vishnunadh and five other Members to the serious situation
reported to have arisen consequent to the denial of Covid compensation as
directed by the Supreme Court to the eligible families due to the non-completion
of the list of Covid deceased and the failure of the Government in rectifying the
defects in the list prepared by the State.

(As a mark of protest against the attitude of the Government the Members
belonging to opposition staged a walkout.)

Calling Attention :

1. Dr. N. Jayaraj called the attention of the Chief Minister to the necessity
for the intervention of the State Government to resolve the technical
hurdles in the implementation of the proposed Sabarimala Airport
Project. The Minister for Welfare of Scheduled Castes, Scheduled Tribes
and Backward Classes and Devaswoms on behalf of the Chief Minister
made a statement thereto.
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2.  Shri Eldose P. Kunnappillil called the attention of the Minister for
General Education and Labour to the necessity to incorporate waste
management in the school curriculam as a subject. The Minister made a
statement thereto.

The Matters under Rule 304:

The matters raised in the House by the Members under Rule 304 are listed below:
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The Ministers concerned made statements on the respective subjects.
Private Members' Business:

I. The Fourth Report of the Committee on Private Members' Bills and
Resolutions was considered and adopted by the House with an amendment that
each bill will be alloted only 7 minute as the remaining time for the Business is
1 hour.

II. Motion for leave to introduce the following bills:

(i) Shri P. P. Chitharanjan moved the motion for leave to introduce The
Kerala Preservation, Maintanence and Construction of Playground Bill, 2021 given
notice of by him. Since the motion was opposed by the Minister for Sports, Wakf
and Hajj Pilgrimage, the mover was allowed to make a brief statement. The
statement was inconclusive.



(i) Shri T. V. Ibrahim moved the motion for leave to introduce
Constitution of the Kerala Housewives Welfare Fund Board Bill, 2021 given notice
of by him. Since the motion was opposed by the Minister for Health and Woman
and Child Development, the mover was allowed to make a brief statement. The
statement was inconclusive.

(iii) Shri C. R. Mahesh moved the motion for leave to introduce The
Constitution of Pension Board for Former Members of the Kerala Local Self
Government Institutions Bill, 2021 given notice of by him. Since the motion was
opposed by the Minister for Welfare of Scheduled Castes, Scheduled Tribes and
Backward Classes and Devaswoms on behalf of the Minister for Local Self
Governments, Rural Development and Excise the mover was allowed to make a
brief statement. The statement was inconclusive.

(iv) Shri E. T. Taison Master moved the motion for leave to introduce
The Constitution of Mahathma Gandhi National Rural Employment Guarantee
Welfare Fund Board Bill, 2021 given notice of by him. Since the motion was
opposed by the Minister for Welfare of Scheduled Castes, Scheduled Tribes and
Backward Classes and Devaswoms on behalf of the Minister for Local Self
Governments, Rural Development and Excise, the mover was allowed to make a
brief statement. Based on the reply of the Minister the motion was withdrawn by
the leave of the House.

(v) Shri T. I. Madhusoodanan moved the motion for leave to introduce
The Kerala Regulation of Political Organisational Activities Associated with Places
of Worship Bill, 2021 given notice of by him. Since the motion was opposed by the
Minister for Welfare of Scheduled Castes, Scheduled Tribes and Backward Classes
and Devaswoms on behalf of the Chief Minister, the mover was allowed to make a
brief statement. The Statement was inconclusive.

ITII. Motion for leave to introduce the following bills (Continuation of
Discussion):

(i) Shri K. D. Prasenan continued the statement regarding the leave to
introduce the Kerala Eradication of Supersition-Evil Practices Bill, 2021 given
notice by him. The statement was inconclusive.
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(ii) Shri Anoop Jacob continued the statement regarding the leave to
introduce The Kerala Protection and Safety to Witnesses in Criminal Cases Bill,
2021 given notice by him. The statement was inconclusive.

(iii) Shri N. Samsudheen continued the statement regarding the leave to
introduce The Kerala State Akshaya Entrepreneurs’ Constitution of Welfare Fund
Board Bill, 2021 given notice by him. After completing the statement, the motion
for leave to introduce the bill was withdrawn by the leave of the House.

The House adjourned at 12.30 p.m. to meet again at 9.00 a.m. on Monday
October 11, 2021.

S. V. UNNIKRISHNAN NAIR,
Secretary.



